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Aflant K. Sat 
	

Petitioner 

M. J.A. Ade_Shra, 	Advocate for the Petitioner ) 

Versus 

union_of Inàia & Ors. 	 Respondent 5  

Mr.. Aki.lKureShi, 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. N.B. patel, Vice Chairman. 

The Hon'ble Mr. .Radiakrishnaxi, Adrnn. Memiser. 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



-2 - 

AT1flt K. Sata, 
patrakar Colony 
Ahmed&ad. 	 .... Applicant. 

(Advocate: Mr.J.A.AeShra) 

Versus. 

Union of India, 
Notice to e serves through 
The Secretary, 
Ministry of Information & 
BroacaStin, 
Shastri Ehavan, New Delhi. 

The Director General, 
Doordars 
Mandi douse, New Delhi. 

The Director, 
)Qordarsitan Kenra, 
Thalte.1 Road, 
Adaad. 	 ... Respondents. 

: Mr. AXil KureShi) 

ORAL ORDER 

O.A.No. 15 OF 1392 

Date: 11--199. 

Yle M. N.E. patel, Vice Chairman. 

In this Q.A. the aplicant has challenged the 

which he was transferred from Ahmedad to 

During the pendency of the OA.(  the applicant 

:ed with effect from 31st March, 199 and,in 

:hat1 Mr. Adeshra states that this matter has 

ifructuous and may e disposed of accordingly. 

ids dismissed as having been rendered 

)u-sp NO order as to costs. 

r ISbn an) 	 (N.Bpatel) 
Vice hairrnan 


